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T @I AT 3 ATHH T

7 faeett, 8 amTEd, 2025

BT, §. TAUE-E1017/1/2023-AF&-UhUHUH TSNS, — T JLAT ST A9 (AT T T298H)
Terrg fafaae, 2025 F STET F AT T @I AT A JTa TR 67 ATEg=ar . F. §. Taue—
21017/1/2023-AT9-THUHTATSATS, TG 17 Fa<d, 2025 T @TE AT X q9 Ate=aq, 2006
(2006 =T 34) T &1 92 T ITLTIT (1) T TTATIATL, AT o TSI, TETLTI, AT 3, T 4 H T
T T o, e 39 et & Rees wartad g i garaEr off, 39 a7, e 3% afeg==r
AT TSI 0 TTAAT AT T I FT & T o, |15 a1 FT srater it quty & @ ey i g
Rt o o o,

T I T T TTAAT STAAT T 20 FLAT, 2025 FT ITA= FT T TS o,

3T I I AT & "@ag § a1 & I At ¥ AT 9T AT T °Te) AT S q16
sTferRT g B i o @ 2

qA: AT TTLATT GTT FLEAT AT ATAF ATTAFIT, ITh ATITHIH 6T 1T 23 % |1 IiSa T 92 Fir
ST-gTT (2) % @ (T) FRT 9&d ARRAT A TART FId gU, QT AT 3T ATHAH (ASTORT 3T TZ90)
fafaw, 2020 =7 =T et e & forg Meferiaa A= a9mar g, s, —
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ICIERE]
1. (1) == TRt 1 Sfereq AT |rer qaT ST qT9E (AR i 2ei) oW Ferae fafaaw,2025 2
(2) 7 A" 01 TS 2026 & IG< il

2. G AT 3T A (AT T qaeiq) A=, 2020 i, srqa= -1l F, 927 (2) #, Frhr-wraet e
H Gt IT-07 2.2 % T 9T, Mefefad 39-977 @1 STust, sreid; -

“2.2 FHhT HTEAT =07
(1) T ST FTEAT o AT A0 AT TohoT o THA AT AT 9T Ao oI T SToorrsii a1t aed af

FIT TR TFeor

oy v amfy
E 01 0 AR PIGEISE
E L 1 R PIGEI)

FeraT

FIhT e o

ooy 7 wTRft
FIET e %  FTHAT ceeeeeeeannn %

(2) ZEE FIhT FTEAT AT AT THF Tehol o ATHA AT AWT 92 FHfrfed Sroomsit arer & af

FIT 3T FrET F oy T FamT T iR FrET e

ATAT

ST, AT TET A, T&F TR AR
[FrsTTa=-111/4/3197./293/2025-26]

oo, gw @AW, TRa F O9UE, e AR 3, @ 4 HOAfggEAr € T W,
1-94 /THTHUATATE /TS (A ToiT)/2014(WHT-2), T 17 F9e<, 2020 g1 T fro a0 o
div =TH ofow Hetew wfa=AT WeAT WA, AT/UEdi-08/T-1-2020/T4-01, ARG
11 sTFga¥, 2022 ZTT AT 14T =T
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FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 8th August, 2025

F. No. SS-T017/1/2023-Standard-FSSAIL.—Whereas the draft Food Safety and Standards (Labelling and
Display) Amendment Regulations, 2025, were published as required by sub-section (1) of section 92 of the Food
Safety and Standards Act, 2006 (34 of 2006), vide notification of the Food Safety and Standards Authority of India
number F.No. SS-T017/1/2023-Standard-FSSAI, dated the 17th February, 2025, in the Gazette of India,
Extraordinary, Part III, Section 4, inviting objections and suggestions from the persons likely to be affected thereby,
before the expiry of the period of sixty days from the date on which the copies of the Official Gazette containing the
said notification were made available to the public;

And whereas the copies of the said Gazette were made available to the public on the 20th February, 2025;

And whereas the objections and suggestions received from the public in respect of the said draft regulations
have been considered by the Food Safety and Standards Authority of India.

Now, therefore, in exercise of the powers conferred by clause (k) of sub-section (2) of section 92 read with
section 23 of the said Act, the Food Safety and Standards Authority of India hereby makes the following regulations
further to amend the Food Safety and Standards (Labelling and Display) Regulations, 2020, namely: -

Regulations

1. (1) These regulations may be called the Food Safety and Standards (Labelling and Display) First Amendment
Regulations, 2025.

(2) They shall come into force on 01 July, 2026.

2. In the Food Safety and Standards (Labelling and Display) Regulations, 2020, in Schedule-II, in paragraph 2,
for sub-paragraph 2.2 relating to Coffee-Chicory Mixture, the following sub-paragraph shall be substituted, namely,-

“2.2 Coffee-Chicory Mixture

(1) Every package containing a mixture of coffee and chicory shall have following label declaration on the front of
the package:—

COFFEE BLENDED WITH CHICORY
THIS MIXTURE CONTAINS
COFFEE.......c..cooiiiii PERCENT
CHICORY ... PERCENT

OR

COFFEE BLENDED WITH CHICORY

THIS MIXTURE CONTAINS
COFFEE .....%, CHICORY ....%

(2) Every package containing Instant Coffee-Chicory mixture shall have following label declaration on the front of the
package:

INSTANT COFFEE-CHICORY MIXTURE
MADE FROM BLENDS OF COFFEE AND CHICORY
COFFEE.......c..cooiiiii PERCENT
CHICORY......cooooiiiiiii PERCENT
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OR

INSTANT COFFEE-CHICORY MIXTURE
MADE FROM BLENDS OF COFFEE AND CHICORY
COFFEE .....%, CHICORY ....%

G. KAMALA VARDHANA RAO, Chief Executive Officer
[ADVT.-111/4/Exty./293/2025-26]

Note: The principal regulations were published in the Gazette of India, Extraordinary part III, Section 4, vide
notification number F. No. 1-94/FSSAI/SP(Labelling)/2014(Pt-2), dated the 17" November, 2020 and last
amended vide notification number, F. No. Std/SP-08/A-1-2020/N-01, dated the 11 October, 2022.
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